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Punishment to perpetrators of rape oa 
wom.en 

1691. SHRIMATI GEETA MUKHEB-
Jm!: Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) wh~ther Government are aware 
that the law dealing with punishment 
of perpetrators of rape on women 
often fails to book the offenders: and 

(b) if SO, whether important chan-
ges in the law need to be introduced 
for plugging loop-holes? 

THE M1NIm'ER, OF STATE IN THE 
MINISTRY OF HOME AFE·AIRS 
AND DEPARTMENT OF PARLIA-
MENTARy AFFAIRS (SHRr p. VEN-
KATASUBBAIAH): (a) and (b) Gov-
ernment have received representations 
and letters representing that the law 
relating to rape has deficiencies and 
needs changes. It has been decided to 
refer to the Law Commission the ques-
tion whether any changes are requireti 
in the law relating to raPe Or in aa,. 
other aspects ot the criminal law t. 
enSure greater protection to 'Wome., 
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Inclusion of posts in Central Secre-
tariat Service Grade I 

1693. SHRI SURAJ BHAN: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of pasts included 
In the Central Secretariat Service 
(Grade n as on 1st January, 1930; 

(b) how many were held 1:y lAS 
and other Class I services and how 
many were held by Central Se':reta-
rlat Service Officertl as on 1st J antl-
ary, 1880; 

(c) the number of persons out of 
the Central Secretariat Serrvice (Grade 
I) oilicers,. who had reached the maxi~ 
mum o.t the scale of pay fOr Under 
Secretaries on the 1st January 1980' 
and ' , 

(d) how mlU1Y out 9f the perSOns: 
referred to above are eliIible for pro-
motion and how many are no:. yet. 
eligible to be considered fOr promo-
tion? 

THE MINISTER OF STATE IN THE 
J4INISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI p. VEN-
KATASUBBAIAH): (a) Posts ot 
Under Secretaries aDd equiv'a1ent £re 
not included in the cadre of any Ser .. 
vice Ibut are fUled from amongst eligi-
ble officers of All India Services, 
Central Services Class I, State Civil 
Services and empanelled officers of 
Grade I of !the Central Secretariat 
Service. Therefore, no posts of Under. 
Secretaries and equivalent can be 
stated to be included in the Central 
Secretariat ServiCe as on 1-1-1980. 

(b) As on 1-1-1980, 230 posts were 
held by Officers belonging to LAoS. and 
other Class I Services and 481 posts by 
Grade I officers of the Central Secre-
tariat Service, as per the infonnation 
available in this Department. 

t (c) and (d) The information is being 
collected and will be laid on the Table 
of the House as soon as it is received. 

Production of power in Mad.ras AtomJc 
Power Project 

1694. SHRI ERA ANBARASU: Will 
the PRIME MINISTER be pleased to-
state: 

(a) the reSl'30ns for delay lr. pro-
duction of power in Madras Atom,c-
Power Proj'ect in Tamil N1du; 

(b) whether Government will take 
appropriate steps to speed up lhe pro-
cess of production of power; and 

(c) the time by which I:lctual pow€r 
productiOn will commence? 

THE PRIME MINISTER (SHRD4ATI 
INDIRA GANDHI): (a) The major 
callES tor the deta,. are problema 
taceci in the fabrication of major item. 
of equipment, deJa,.. at manufacturer." 




